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programme in the U.S.A. on March 3,
1963.

(b) A news agency report stated
that this fillm was described by many
viewers as the worst anti-Indian pro-
paganda America had seen in recent
times.

(¢) Since the programme was pro-
duced by a private TV network of
the U.S.A,, the question of taking up
the matter with the Government of
U.S.A. does not arise. The Govern-
ment of India, however, have asked
the Embassy of India in Washington
to take up this matter with the NBC
headquarters. The Embassy has also
been advised to ask NBC to stop fur-
there exhibition of the programme.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

REPORTED STATEMENT MADE IN WASH-
INGTON BY SHR1 B, PATNAIK

Shri Hem Barua (Gauhati): I call
the attention of the Prime Minister to
the following matter of urgent pub-
lic importance and I request that he
may make a statement thereon:—

The reported statement made
" in Washington by Shri B. Patnaik
regarding the strength of the
Indian Army, radar equipment in
border areas and plan to obtain
obsolete or surplus types of air-
craft from the U.S.A,

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, I am glad of this oppor-
tunity to clear up certain matters
which have caused confnugion in the
public mind. I confess that when
I saw certain press repuris about
what purported to be an interview
given by Shri B, Patnaik, Chief Minis-
ter of Orissa, in Washington, I was
surprised and somewhat distressed. I
could not believe that what was
reported to have been an interview
could have been correct. 1 referred
to reports of the alleged interview in
different newspapers and I found
that they differed somewhat. Also we
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received a report of what had appear-
ed in the American Press. This was
also different from the reports that
had appeared in some Indian news-
papers. I was particularly distressed
at what seemed to be personal refer-
ences to our Defence Minister.

Yesterday morning, Shri B. Patnaik
returned to Delhi from the United
States. I told him of what had
appeared in the Indian Press about
his interview and how this had sur-
prised and distressed many of us
here, in particular, the reference to
our Defence Minister, :

Shri Hari Vishnu Kamath: Former
or present one?

Shri Tyagi: Both.
Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: He replied
that having seen some of these reports,
he was considerably upset by them.
Those reports were not at all correct
and there was a certain mixing up of
what he said and what the Delhi
Correspondent of an American news-
paper had reported.

Shri Patnaik gave an interview
jointly to the correspondents of two
leading American Newspapers, “The
Washington Post” and “The Balti-
more Sun”. In addition to these, the
report appeared from the Delhi cor-
respondent of the Christian Science
Monitor, that is the message {rom
Delhi sent abroad. All these got
rather mixed up, and Shri Patnaik
appears to have said, in the " report
appearing in the Indian newspapers,
something whigh he had never, said
but which had been stated by-the cor-
raspondent of the Christian Science
Monitor. Shri Patnaik, who happens
to be a close friend of Shri Chavan,
was deeply distressed at these refer-
ences.

In his interview in Washington, he
was asked how Shri Chavan was do-
ing. His reply was, “Excellently”.
Another question was asked “Is the
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Prime Minister thinking of bringing
in young people cilose to him?” He
replied, “You can see that Chavan
is Defence Minister, I am often going
to Delhi, and the Prime Minister may
be thinking of other youngish people
also.” Another question was asked
as to when he, that is Shri Patnaik,
would be going to Delhi. His answer
was, “I am fully tied up with Orissa,
and if and when the time comes it
will be for me to decide”—that is,
whether he can afford to leave Orissa.
This had nothing to do with the so-
called Cabinet reshuffie or with Shri
Chavan,

Shri Patnaik was asked about radar
arrangements for India and whether
it would be possible to extend this
net work along with the radar instal-
lations at Dacca, etc. His reply was
that this would raise complications in
view of these installations being in a
SEATO area.

‘Shri Patnaik has been referred to
as a special envoy of the Prime
Minister. This is not quite correct.
He went to Washington with my
approval and indeed with the approval
of the Emergency Committee of the
Cabinet, and we authorised him to
have exploratory talks on certain
aspects of defence problems that we
are facing. In these exploratory
talks, Shri Patnaik discussed our Air
Force requirements of radar, com-
munication facilities, planes and essen-
tial defensive.equipment. He did not
advocate any tie-up with SEATO or
suggest that obsolete aircraft or
equipment from the United States
would be good enough for our needs.

Shri Patnaik’s discussions were
necessarily general and informal. He
met people in the United States
Administration as well as some Sena-
tors and Congressmen on programmes
connected with the building up of our
industrial and defence potential with
a view to meeting effectively the
short-term and the long-term threat
posed by China to India’s security and
territorial integrity, He discussed
broadly the strengthening of the
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Indian Air Force to met this threat.
He did not discuss any specific plans
or projects for supply of defence
material or equipment from the
United States authorities. His visit
has created a better understanding
in the United States of America of
the particular problems of national
defence that we are facing. He did
mention some particulars about our
military preparations which are nor-
mally not disclosed by us to the

public. But there was nothing in
what he said that is not generally
known here. He appears to have

partly adopted the practice followed
by the United States military autho-
rities to give many details of their
military preparations to the public.

Shri Patnaik has met the Defence
Minister Shri Y. B. Chavan, and men-
tioned to him that all the references
to the Cabinet reshuffie in Delhi had
emanated from the correspondent of
the Christian Science Monitor in
Delhi and he had nothing to do with
them. This was an unfortunate
speculative attempt by the corres-
pondent which had no basis in fact.
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Shri Hem Barma: The statement of
the Prime Minister, as I listened to
him, partially corroborates the reports
in the Washington Post and the Balti-
more Sun. In the context of that, may
I put him a question?

Mr, Speaker: That was what I cal-
led him for.

) Shri Hem Barta: Because of this
interruption I was upset mentally....
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Mr. Speaker: He should come to
the question straight.

Shri Hem Barua: In view of the
fact that Shri B. Patnaik has made
certain statements in Washington,
Partially corroborated by the Prime
Minister's statement now, may I know
whether  Shri Patnaik before he
left for Washington was properiy
educated about our policies, about
our defence needs as also about
his bisic aspirations for the
Defence Minister’s portfolio, and
whether he was asked to {ake
an, oath of secrecy because he
was entrusted with defence matters?

Mr. Speaker: In spite of the fact
that some parts of it have already
been answered, then too the hon.
Member is persisting in saying those
things, The other portions that have
not been answered might be answer-
ed.

Shri Jawabarlal Nehru: The hon.
Member has again indudged in cer-
tain insinuations . . .

Shri Hem Barua: No insinuations.
There was no reply to my question.

Shri Jawaharlal Nehru: The hon.
Member has said. that ‘his basic
aspirations .

Shri Hem Barua: The Prime Minis-
ter has been in the habit of saying
things like that—‘Insinuations’, ‘in-
nuedoes, and all sorts of things, I just
want a plain reply from him.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: The hon.
Member has said in the course of his
supplementary questions that Shri
Patnaik’s basic I forget the word....

Shri Hem Barua: What is the insin-
uation or aspersion? I do not under-
stand.

Shri Jawaharlal Nehru: The hon.
Member has said in the course of his
supplementary question that Shri
Patnaik’s basic desire . . .

CHAITRA 4, 1885 (SAKA) Attention to Matters 5886

of Urgent Public
Importance
Shri Hem Barua: I said ‘aspira-
tions’,

Shri Jawaharlal Nehru: I say that
it is an insinuation which is abso-
lutely wrong.

Shri Hem Barua: It is a plain state-
ment.

Mr. Speaker: The hoﬁ. Member
might resume seat. Let him listen to
the answer.

The two can differ also. He said it
is not an insinuation. The Prime
Minister thinks that it is an insinua-
tion. There may be many others also
who may think it is an insinuation.

Shri Hem Barma: There may be
others who may not think it is an
insinuation.

Shri Priya Gupta (Katihar): Is it
because some Members use the word
‘insinuation’ that the Prime Minister
uses it?

Mr. Speaker: What has he got to
do with this? The question was asked
by Shri Hem Barua. He is strong
enough to look after himself,

Shri Priya Gupta: It is a question
of propriety.

Shri Jawaharlal Nehrn: I do not
know. If the hon, Member objects to
the word ‘insinuation’, 1 will use the
word ‘charge’, if he likes, a more
definite word.

Shri Hem Barua: You can do with-
out using any such word. It is a plain
st.atement.

Shri Jawaharlal Nehru: Why can-
not the hon. Member put a question
without subsidiary ideas emerging
which are insinuations, which have
nothing to do with the question?

Shri Hem Barua: Where i3 the
reply?

Mr. Speaker: He should listen.
Then it will come.
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Shri Jawaharlal Nehru: The hon,
Member has put two questionsg to me.
One is whether he was sufficiently
educated. I might tell him that he
has been in intimate touch with our
defence thinking in our Defence
Ministry, with our Generals, with
our Ministry, with our Committees,
and also, to some extent, with the
teams that had come here from
abroad, and he is probably in as
good touch with it as any of us is,

As for the other question, whether
he took an oath, certainly no oath
was taken. No question of taking
oath arose or arises in such a case.
What I have stated is that he gave
some information which is normally
not given here because we are rather
security-minded in such matters. But
in America, it is quite the usual
practice for such things to be given...

Shri Hem Barua: May I submit that

it is a breach of privilege of the
House?
Shri Jawaharlal Nehru:....and

deliberately given, As I have said in
the statement, he adopted the Ameri-
can practice and gave some informa-
tion about it. The real thing is......

Shri Hari Vishnu Kamath (Hoshan-
gabad): Was it proper?

Shri Jawaharlal Nehru: That is a
question to be decided,- each case
separately. None of these facts are
such which have not been generally
known in India,

Shri Hem Barua: No, Sir,

Shri Jawaharlal Nehru: It has not
been officially stated.

Shri Harl Vishnu Kamath: The
House has not been told.

Shri Hem Barua; May I submit that
the icountry does not know anything
about it, not to speak of Parliament?
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We are quite in the dark. That is why
it is a breach of pnivilege.

Mr. Speaker: From what I could
hear from the statement, the Prime
Minister had said that he disclosed
certain facts about the army strengthe
which usually Government does not
give here.

Shri Hem Barua: What about radar
and other things?

Mr. Speaker: That also has been
answered.

Shri Hem Barua: That was not
disclosed here. We seek your protec-
tion because you are the custodian of
the rights of this House.

Mr, Speaker: That question can be
taken up separately. He has put his
question. Has any other Member any
question to ask?

Shri Hari Vishnu Kamath: On a
point of order. Time and again, you
must have noticed in this House that
information on such matters has been
withheld from the House by the
Defence Minister—perhaps not the
Prime Minister—on the ground of
public interest. But the game infor-
mation has now been given by an
emissary of the Prime Minister in a
foreign country. How far is it con-
sistent and proper, to say the least—I
do not want to use a stronger word?

Shri Hem Barua: He is not one of
our federal Ministers.

Mr. Speaker: Order, order. I will

" request him to remain within his

rights and not to interfere again and
again. I have asked him, requested
him and implored him. He has put
the question.

So far as the point of order is
concerned, yes, that question has
arisen many a time, and I also agree
that it was not proper to disclose such
information which is denied here. 1
agree with the Member there,

{
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Shri Rajeshwar Patel (Hajipur):
Another point of order, Sir. The
Prime Minister has just now said that
Shri Patnaik indulged in certain dis-
closures about certain military
matters because that is the practice in
America, 1 want to know whether
our emissaries or representatives are
to be guided by the practices of those
countries or by the practices of this
country?

Mr. Speaker: He has only just
mentioned that, but what I have said
just now applies to both parts of the
observations made by Shri Patnaik
there. Whatever might be the pro-
cedure or the custom or the traditions
there, Shri Patnaik ought to have
followed what is prevalent here, what
we do here.

Shri Rajeshwar Patel: My point of
order is not with regard only to what
he has done. What is going to be the
future pattern of things, the way our
representatives are going to behave?

Mr. Speaker: That would be a
different question.
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Mr. Speaker: Not three at a time.

Shri Priya Gupta: On a point of
order, Sir. The other day when the
Call Attention Motion was being dis—
cussed and my name was there, you
said that everybody whose name was-
there would not be called and you
would be calling anybody. Today yow.
say only those whose names are there
will be called, none else. 'So, which
is true? ’

Mr. Speaker: I have not been able
to find any contradiction between the:
positions 1 took. All those whose
names are there do not get any vested:
right and 1 am not bound to call every
one of them. But there were others
who were standing, and I only
requested them that they need not
make an attempt because I would not.
be calling them. Both are distinct.
things.
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Mr, Speaker: Shri Kapur Singh.
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Shri Kapur Singh (Ludhiana): May
1 know whether the speculations of
foreign newspaper correspondents to
‘which the Prime Minister has just
referred have anything to do with
some loud thinking of the Prime
"Minister himself?

Shri Jawaharlal Nehru: I have
stated in the statement that I have
read out that it is totally without
foundation.
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Shri Hem Barua: Not here.
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(Interruptions.)
Shri Hem Borua: Question. It has
affected our national prestige,
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Shri Priya Gupta: What about con-
tradiction by Shri Patnaik of the
statement published in the papers?
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Shri Hem Baruma: On a point of
order.

Mr. Speaker: Let the answer come
first . . . (Interruptions.)

An Hon. Member: The Prime Minis-
ter is not replying to the point but
talking about something else.
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Mr. Speaker: There ought to be
some limit, I am sorry to make this
observation. The hon. Members have
to maintain a level of dignity. I will
appeal to the Members, again and
again. On the one side they stress
that it is a very serious matter and
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on the other side they indulge in such
things that lower the dignity of the
House. It is reprehensible, I must
say ... (Interruptions.)

Shri R, S. Pandey (Guna): Sir, I
want to say that we are not at all
able to follow the proceedings because
of the noise, a lot of noise that is
coming from there . . .(Interruptions.)

Mr. Speaker: Order, order. Is it
not possible for the Members to give
at least the Speaker a chance to
explain himself? Are they not able to
contain themselves, when I repeat
this again and again? It is a personal
matter and I am obliged to say this
that my grand daughter came here
one day—a very young girl—and the
impression she carried was that my
only business was to call out ‘order,
order’ which nobody would listen to,
Should I not be ashamed of it? I am
sorry to say that, really. That weighed
with me very heavily at that time—
that a child of that age should carry
that impression, after seeing the Par-
liament for one day.

Shri Hem Barua: She is a young
child,

Mr. Speaker: She is a young child,
but that impression was created in
her by our conduct here in the
House,

Shri Vishram Prasad (Lalgani): On
a point of order.

Shri Hem Barua: On a point of
order. You were pleased to give a
ruling, and we cheered you for that
ruling, that Mr. Patnaik’s disclosures
in Washington were not proper. That
is what you said, When the Prime
Minister was just now making a
statement in reply to a question by
Shri Bagri and others, he was trying
to protect Mr. Patnaik, and he was
justifying what he had discloged, to
which disclosures you have taken an
exception. Therefore, I want to know
whether an hon. Member or an hon.
Minister has a right to call into
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question the Speaker’s ruling or criti-
cise it and question it in an indirect
way.

Mr, Speaker: I do not think that
the hon. Member has got any doubts
about that—that the Speaker’s ruling
cannot be challenged in this House.
But what is doubtful is, whether it
has been questioned at all. If the
hon. Member presumes that it has
been challenged, I do not agree with
him. Nobody has challenged that. I
repeat that I agreed with Shri
Kamath. Certainly the Prime Minis-
ter himself has sa.d that certain things
which had been said had distressed
him, as also every citizen of this
country. Even after the explanation
that has been given, I said that it was
not proper even to say as much as
has been said, whatever may be the
context,

Shri Ram Sewak Yadav rose—

Mr. Speaker: 1 am not allowing
any hon. Member who is not a signa-
tory to this, to put a question.

Shri H. N. Mukerjee (Calcutta Cen-
tral): 1 cannot actually say if I am
raising a point of order, but certain
issues arise and I ask for your guid-
ance....

Mr, Speaker: 1 appeal to Shri
Mukerjee. His name is not here and
1 have all along been refusing every
other hon. Member permission to put
a question, and I would not allow him
to put any question or ask for any
clarification, If he has something else,

he can come to me or write to me, and -

I will try to pursue it if necessary.

Shri H. N, Mukerjee: My submis-
sion is that I am not asking for any
clarification in regard to any matter
contained in the Prime Minister’s
reply, but there are certain issues in
regard to parliamentary proprieties
which are involved and I would like
to have your guidance here in this
House.
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Mr. Speaker: Then he may kindly
come to me, and then we shall dis-
cuss, and then I will see. I would
request him not to pursue it at this
moment, because I am, not allowing
any other Member who is not a
signatory to this notice to put a
question.
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